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CENTRAL ADMINISTRATIVE TRIBUNAL , PRINCIPAL BENCH

R.A. Mo. & of 1997 In
.4, No. 1878 of 19%7

Mew Delhi this the2ndday of February, 1999

 HON’BLE MR. JUSTICE K.M. AGARWAL, CHAIRMAN
HON’BLE MR. K. MUTHUKUMAR, MEMBER (A)

anurag Kulshreshtha

s/o0 H.G. kiylshreshtha,

atation Engineer,

Doordarshan Maintenance Centre,
Pilani {(Rajasthan).

2. Sunil

5/0 Shiv Saran srivastava,
Deputy Director (E),

ATIR & Doordarshan,
Jamnagar HOUSE,

tHaw Delhi.

G K. Subramanlan
s/0 shri Krishnan
Deputy Director (E).
SIR & Doordarshan,
Jamnagar House,

Mew Delhi.

M. Thiyagarajan,

S/0 Shri Navneethak Krishnan.

station Engineer,

Doordarshan Kendra,

Indiranagar,

Pandicherry-505006. . .Review applicants

Veirsus

1. Union of India through

secretary,

Ministry of Information & Broadcasting,
Shastri Bhawan,

Maw Delhi-110 001.

Z. The Director General,

A1l India Radio (AIR),

Akashvani Bhawan,

Parliament Street,

Naew Delhi. . .Respondents

QRDER._BY.CIRCULATION

This Review Application seeks a review of our
order passed in 0A No. 1878 ofF 1997.. The operative para of

our order reads as follows:-
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4. Accordingly, as desired by the
learned counsel for the parties, we dispose of
this 0.A. with the direction that the
applicants will, with reference to the date of

2omplaetion  of th ir probation be allowed the

ame benefits as were granted to the applicants
in 08 J337/92. However, the present applicants
will not be entitled to -any arrears of pay till
the date of Tiling of their application i.e.
&.8.97. The respondents will comply with these
directions within three months from the date of
ebEIPt of a copy of this order. Mo order as to
costs.”
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In the present Review application, the applicants
hwave reargued their case for the grant of .arrears. As may be
sean from the operative para of the order, the applicants

were allowsd the same benefits as were granted to the

applicants in 0A 337/%2 with a st Adpulation that they w111 not
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e antitled to any arrears till the date of filing of the
application as was decided in a similar other matter in 0OA

1886/97. The applicants sesek to reagitate the issue ofF
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arrears. We do not Find any error or omission on the face of

do not agres with
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the record in our order. If the applicant
our order in  regard to the guestion of arrears, the remaay

nes not lie in a review application. As there 1s no  error

111]
-
O
-3

o omission on the face of the record, thers 13 no cas

review of the order in terms of Order 47 Rule 1 of the CPC.

(K.M. AGARWAL)
CHAIRMAN

(K. MUTHOKYMAR)

‘MEMBER (A)

Rakesh




